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have another university. I request the 

Members from both sides to fight for two 

universities instead of one. Don't fight 

among yourselves. Don't oppose each 

other. I request from that side to de- 

mand another university for the backward 
areas. 

 

THE  DEPUTY     CHAIRMAN:      Mr. 

Reddy, it is a very  easy  solution. 

SHRI B. SATYANARAYAN REDDY: 

So far as our State is concerned, we de- 

mand more universities because student 

population is growing and they are not 

getting admission. So let us have as 

many universities as possible. When the 

Prime Minister visited Assam in 1985 he 

promised one university. When he comes 

to Assam again you demand another uni- 

versity. You demand in this House also. 

Don't quarrel among yourselves but d»- 

mand another university. I also request 

the Minister to consider the view of the 

people of Assam and have another uni- 

versity if he is not going to change the 

present location. The first thing is you 

change the present location. You concede 

to the demand of the people of Assam 

in consultation with the Chief Minister. 

That is the proper step. Whenever the 

Central Government wants t0 do any- 

thing the proper method is to consult the 

State Government and the Chief Minis- 

ter and then decide about the things. 

That will be proper, in spite of that if you 

want to do in a one-sided way, then you 

have another university. There is nothing 

wrong in it. Madam, you have been kind 

enough to give me more time I thought 

you will ring the bell. I want to say two 

things. The first thing is, so far as the esta- 

blishment of university is concerned, there 

is no dispute about it. We welcome it. 

Secondly, so far as the location of the 

university is concerned, there is a 

difference of opinion. But all of us, whe- 

ther from this side of the House or that 

side of the House, belong to Assam be- 

cause Assam is a part of this great coun- 

try, India. So, in whichever part of the 

country the university is located, we must 

welcome it. Naturally, there will be some 

backward areas. They also want to pros- 

per. All regions should prosper. SO, if it 

is located at Tezpur near the northern, 

•Brahmaputra region, then the north-east™,, 

ern regions will also be helped and the 

States like Nagaland, Mizoram, Manipur 

will also tbe benefited. All these things 

should be taken into consideration and the • 

Government must concede the demand of. 

the State of Assam- The Assam Govern- 

ment should also be consulted and they 

must give due consideration to the location 

of the university. In spite of aH this, if you 

stick to your position in respect of loca., 

tion, then concede their demand for ano- 

ther university. Thank you. 

SHRI DHARANIDHAR BASUMA- 

TARI: Madam, I want to speak. I am also 

concerned with it. 

THE DEPUTY CHAIRMAN: Your 

name is there but not now. 

SHRI DHARANIDHAR BASUMA- 

TARI; We are very much concerned with 

it. 

THE DEPUTY    CHAIRMAN;     Your 
name is there in the list but not now...............  
(Interruptions). . .Your name is listed as 

a speaker but not now because I believe 

the previous Presiding Officer, Shri Satya 

Prakash Malaviya asked the Members  

whether we are going to have lunch or 

not. I wag going to request the Members 

not to have lunch hour but I believe, I 

have to follow the advice and the deci- 

sion of the Presiding Officer who was here 

before. 

So, we adjourn for lunch till 2.30. 

The House then adjourned for 

lunch at thirty-three minutes 

past one of the clock. 

The House reassembled after lunch at 

thirty-two minutes past two of the clock. 
[The Vice Chairman (Shri Jagesh Desai 

in  the   Chair 
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SHRI DHARANIDHAR BASUMA- 

TARI: Thank you very much, Sir, for 

giving me this opportunity. 

I have been listening, with rapt attention, 
to the arguments put forth by both the 
gides. I was pained by the speech 
made by Mr. Nagen Saikia and the 

interruptions made by Mrs. Chakra- 
varty.      Sir,    I    have    had      the privi- 
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lege of representing the people of 

Assam in the Assembly there for ten 

years. I was also a member of the Consti- 

tuent Assembly by virtue of it. I know the 

history of the country in general and of 

the State of Assam in particular. As a 

person who knows the background, I would 

like to say that we should not forget tbe 

past that it is Cachar which saved Assam 

from being included in Pakistan then, now 

Bangladesh. During the times of the SRC, 

one of the burning issues was language. It 

was inquired into in detail. I had the pri- 

vilege too °f giving evidence then. The 

people of Cachar, even today, speak Ben- 

gali. But they are Bengali-speaking Assa- 

mese. I would like to tell you another 

thing. There are still people who speak 

Bengali in Dhubri, now a district which is 

on Indo-Pak border. There are immigrant 

Muslim there in a large number. Their 

mother tongue is Bengali. Though their 

mother tongue is Bengali, the people in 

ths District of Dhubri speak Assamese too. 

They say our mother tongue is Assamese 

at the time of SRC inquiry. Now this AGP 

Government wants to drive out these emi- 

grants in the name of foreigners. It is 

very unfortunate. 

Now coming to the subject, I congratu- 

late our Government for establishing this 

University at Cachar. It has rightly been 

established. Now, allegations have been 

made against the Prime Minister that he 

did not keep his promise. (Interruptions) 

H» did not say that. Should we take the 

allegations as true? Should we take it as 

the truth? When there was a demand from 

the people, Government examined it and 

found that the demand was quite genuine. 

Therefore, the Central Government has 

established the university in Cachar. What 

is wrong? Mr. Vice-Chairman, you are 

from another State; so you may not know 

the problems Assam is facing. In every 

district, even in every sub-division, there 

are a number of languages spoken I 

come from Kamrup. In that particular area 

als0 there are so many languages spoken. 

So this question should not be considered 

from a parochial point of view. I cannot 

understand how they are making baseless 

allegations. My hill brothers from Naga- 

land   Arunachal Pradesh, Meghalaya and 

Garo Mills were very much concerned 

when the language Bill was being passed 

by the Assam Government. I persuaded 

the Chief Minister not to pass the lang- 

auge bill.... 

DR. NAGEN SAIKIA; It is the Con- 

gress Government.,.. „ 

SHRI DHARANIDHAR BASUMA-TARl; 

Yes, it is the Congress Government 

which built up Assam; it is the Congress 

Government which saved Assam, which 

retained it in India. You should not forget 

that. Till today it is the Congress which 

built up Assam into what it is today. It 

is the Congress Party which ruled the 

State of Assam for years. Other parties 

ruled Assam only for 2 1/2 years. You 

know it very well. So, don't interrupt me. 

Let me speak. It is a question of educa- 

tion of the people here. I do not like to 

enter- into a dialogue on other things. For 

six years they agitated and Rajiv Govern- 

ment has fulfilled their aspirations. (In- 

terruptions. ) it is the ruling Congress 

Government.  You  should  not  forget  that. 
(Interruptions.) it was dissolved It was 

dissolved so that the people would make 

their choice. The other day I spoke to the 

Chief Minister. One thing I want to tell 

you here, in 1980 nobody could file his 

nomination papers in the whole of Assam. 

I was -confined by the agitators, the so- 

called AASU boys, for ten days. This is 

an important thing for you to note. When 

I was confined by these AASU boys at 

Bongaigaon Bungalow for ten days, the 

Returning Officer sent a man at the 

said Bungalow in Bongaigaon for signing 

the nomination papers there itself and 

take oath. When I asked him whether any- 

body submitted his nomination papers for 

scrutiny, he said nobody submitted up 

till then. I said the moment somebody sub- 

mitted his papers in your office, please 

come to me, but I am not filing it. You 

know it I could have been elected without 

any contest alone. But I did not do 

it  because  it  goes     against  mv    morale. 
(Interruptions) Therefore, I had not 

submitted it I always oppose this idea 

of agitation on the around of com- 

munalism, on the basis of language or on 

such other basis.    Therefore, I requested 
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him, you should forget as a young man 

these parochial ideas, these petty-minded 

ideas. 

So, Sir, I extend my wholehearted sup- 

port to this Bill and I once again congratu- 

late the Central Government for establish- 

ing this university. Sir, I want to tell you 

one thing. Whenever anything is granted 

for the unfortunate district of Cachar, the 

people of Assam will agitate. Why? Why 

do they do it? They forget that it is also a 

part of Assam. Only a few minutes before 

I told you about this. Now, I wholehear- 

tedly support this Bill. But I will never 

support parochialism, I will never support 

petty-mindedness. One thing more I want 

to tell you. 

THE VICE-CHAIRMAN (SHRI JAG- 
ESH DESAI): Please conclude now. 

SHRi DHARANIDHAR BASUMA- 
TARI: I am an Indian first and I am an 

Assamese next. And, Sir, I shall die with 
this feeling, with this stand, because... 

THE VICE-CHAIRMAN (SHRI JAG- 

ESH DESAI); No "because" now. Please 

conclude. 

SHRI DHARANIDHAR BASUMA- 

TARI: Only one sentence. There was the 

man in Assam, Shri D. K. Borooah and 

he challenged me and told me that I 

would not get any votes from tribals. 

But Mrs. Gandhi proved it in 1971. I got 

85 per cent of the tribal votes in the tri- 

bal area where not a single non-tribal voter 

was there'. I proved it and Mrs. Gandhi 

proved it. Therefore, this is my stand and 

I shall die with this character of mine. I 

cannot subscribe to pettiness and narrow 

mindedness and the ingratitude of these 

people. 

Now, coming to the question of foreign- 

ers, who are foreigners? They are not 

foreigners who wanted to expand. They 

are not foreigners. These people could not 

find any foreigners. Only 67 people could 

be detected as foreigners. 

DR. NAGEN SAIKIA: Sir, I am on a 

point of order. 

SHRI DHARANIDHAR BASUMA- 

TARI; What is the point of order? There 

is no point of order. 

They could detect only 67 Muslims as 

foreigners till today which was supported 

by even Mr. Upendra when this question 

came up in this House. 

Thank you for giving me time to speak, 

THE VICE-CHAIRMAN (SHRT JAG- 

ESH DESAI): Now, Mr. Jaswant Sngh. 

You have got only four minutes. 

SHRI JASWANT SINGH: Sir, i would 

stick to my time of four minutes. But, 

before my intervention, I would like to 

ask you if you are satisfied with the ab- 

sence of the Minister in the House. 

THE VICE-CHAIRMAN (SHRI JAG- 

ESH DESAI); I think he is coming. 

SHRI JASWANT SINGH: Are you satis- 

ned with his absence? 

THE VICE-CHAIRMAN (SHRl JAG- 

ESH DESAI): No. But I am told that he 

is coming. 

SHRI JASWANT SINGH; It is an un- 

satisfactory situation that you are tempo- 

rarily satisfied with the unsatisfactoriness 

of his absence. 

THE VICE-CHAIRMAN (SHRi JAG- 

ESH DESAI): No. I am not satisfied. I 

am not saying that I am satisfied. How 

can I be satisfied? I also would like th« 

Minister to be' present here. He is there. 

But I am told that he is coming. 

SHRI JASWANT SINGH: Ts it rumou- 

red that he is coming or have you been 
informed ... (Interruptions) ... It is 
rumoured that the Minister is coming?.. . 
(Interruptions)   . . . 

SHRi B. SATYANARAYAN REDDY: 
Sir, the Deputy Minister of Parliamentary 
Affairs is here now and he must tell the 
House   . . .   (Interruptions)    . . . 

SHRI JASWANT SINGH: Sir, I object 

to the Deputy Minister, Mr. Malaviya, 

pointing his hand at me in a derogatory 

manner  and telling  me,   "Aap  apni  bath 
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Iwriye; wo aa rahen hain." He has no 

business to say that; he has no right to 

say that. It is between me and the Chair 

and it is not between me and the Deputy 

Minister. 

SHRl B. SATYANARAYAN REDDY: 
Mr. Malaviya you should inform the 

House. 

SHRI JASWANT SINGH; This is a 

situation which is very unsatisfactory and 

I am making my intervention only because 

you are asking me to do it. This is gross 

discourtesy to the House. We are attend- 

ing Parliament in accordance with the time 

that the Chair gives and it is fifteen minu- 

tes after we reassembled, after the lunch 

recess and the Minister is yet to come. 

We know that the Government is a slug- 

gard, but this sort of sluggishness is not 

proper.. (Interruptions).. 

Sir, the Government has come' forward 

with this legislative measure and I feel it 

is a welcome measure. 

Sir, I have got four minutes and I will 

strictly abide by my time. 

While I welcome this  measure, I do 

have some difficulties which I will rtate 

now.    In the  Statement  of Objects and 

Reasons   the Government has engaged it- 

self in a somewhat, to my mind, disturb- 

ing phraseology.   I have not come across 

any legislative business in which the Gov- 

ernment itself states it objects      saying, 

"There have been conflicting claims'' with- 

in the State itself. Why I object to it is 

that  such  a  Statement    of Objects    and 

Reasons is in  itself divisive in tone and 

content.    I object to that.   Secondly, Sir, 

it begins to not just sound but play poli- 

tics with he issue of higher education in 

a State. And naturally, from that the ques- 

tion  arises as to what the yardstick foe 

the establishment of a university or highest 

(institutions of learning is. Is the yardstick 

competitive political claims of one or an- 

other part of the State Or one State    or 

another?      This   is   my   second   difficulty. 

There is the third  difficulty which other 

Members have  referred  to but  some  of 

my colleagues have strongly refuted.    It 

is not necessary to engage in & competi- 

tive bravado as my good friend said that 

it this is proven then 'I will leave this 

House and resign' etc. It is an element- 

ary fact which can be easily established. 

The Government is absent. So I expect 

no answer from it. The Government 

can easily clarify whether the Prime Mi- 

nister did make such a statement on the 

12th August.. 

THE VICE-CHAIRMAN (SHRI JA- 

GESH DESAI); He is talking not about 

that. 

SHRI JASWANT SINGH:    He is not. 

THE VICE-CHAIRMAN (SHRI JA- 

GESH DESAI): I appreciate your point 

I think the Minister should remain pre- 

sent. But he is taking notes and he will 

pass on.. 

SHRI JASWANT SINGH: I do not 

have faith but I will abide by your judg- 
ment. 

It is a very simple matter which the 
Government can clarify whether the Prime 
{Minister did make such a statement or 
not. In any case the Prims 
^Minister is free to go back on his State- 

ment. He js constantly doing it. That 
is no difficulty. The Prime Minister is 
saying one thing today and another thing 
tomorrow. However, the Government 
can very easily come forward and say 

whether on the 12th August such a state- 
ment was made by the Prime Minister. 
We are not engaged in any competitive 
bravado on that. 

My next difficulty with the measure k 

that it flauns,, it goes, in the face of the 

State Government. If the State Govern- 

ment in its wisdom has said that Central 

University should be at a particular place, 

it overrides the State Government's re- 

commendations without at least sufficient 

time or-without at least a plausible enough 

explanation for that. 

Sir, I started by saying that I welcome 
the fact that a Central University is be- 
ing established. And I am very happy 
that it is going to be established in the 

constituency of my friend, the hon. Minis- 
ter^ of State. Mr. Santosh Mohan Dev. 
It is a matter of considerable satisfaction. 
Now   that  he   is here .  .  . 
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THE VICE-CHAIRMAN   (SHRI    JA- 
GESH DESAI): That is in Assam. 

AN HON. MEMBER:    Why should it 
he  in  his    constituency?    It should    be    ! 
named as Santosh Mohan... 

MIRI JASWANT SINGH:    No, I do 

not agree  with that.    It  is  very rightly 

named   as  the  Assam  University.     That 

it is  in his constituency is  a matter of    j 

satisfaction to me. 

Now I will make some appeals to the 

Union Government as also to the State' 

Government  of Assam.     Firstly,  Sir,  to    ' 

the Union  Government I will  make  an 

appeal.   Do not permit further psycholo- 

gical division of Assam, A great deal has 

already  afflicted the  State,  that beautiful     | 

land   its  very  beautiful  people.     In  the     j 

manner   that you Have gone about doing 

a right thing, perhaps the right message 

has not got across. 

Secondly, Shy I very sincerely put 

across a point to those that are concerned 

abeut this land, amongst whom the hon. 

Minister of State, Union Home Ministry, 

is one of the strongest well-wishers of that 

State. Do not cement, thus perpetuate, j 

the structural faults within Assam society. 

I do not have time to elaborate it. I 

need no elaborate it. To the State Gov- 

ernment, Sir, T want to make an appeal. 

Ti you have a Resolution in the State As- 

sembly that you wanted to have a State 

University there, why didn't you 

action your Resolution? Had you acted 

on your Resolution, such a stage would 

have arisen. 

I would, therefore, make an appeal 

through my hon. friends of the AGP who 

are here to the State Government in As- 

sam that perhaps a greater well-wisher of 

the AGp Government in Assam, outside 

the AGP it will be difficult for them to 

(find. I have been very closely involved 

with the turmoil in Assam. Why don't 

you welcome the extension of higher edu- 

cation in Barak vallery instead of oppos- 

inp it? After all, it is extension of edu- 

cation   in  the State  of  Assam. 

I will conclude, Sir, with a caution 

which is mostly to the Union Government 

and also to the State Governmeat. Please 

having established this higher centre of 

learning in Assam in Barak valley, now 

desist from the temptation of playing the 

language card. Please don't make this 

university, which is a centre of higher 

learning, as a stage where you now start 

playing the Assamese versus Bengali lang- 

uage card. I wish this university very- 

well. I wish that by its institution in the 

Barak valley, the people of Cachar will 

flourish. I do not say that they are not 

educated. My hon. friend, the hon. Mi- 

nister Mr. Santosh Mohan Dev, is a man 

of great learning and erudition. Thank 

you very much, Sir. 

SHRT BHUBANESWAR KALITA 

(Assam): I rise to support this Bill and 

express our grateful thanks to the hon. 

Minister for setting up a Central Univer- 

sity in Assam. I am here not as a Menu* 

ber of one district or one area or one 

valley. I represent Assam here. So, I 

congratulate the Minister for bringing this 

Bill in this House. 

Many speakers from the opposition 

have raised the question of regional im- 

balance or the location of this University. 

There is some resentment in the Brahma- 

putra valley because they wanted one 

Central University to be set up in the 

Brahmaputra valley also. I do not see any 

dispute in that. demand. I also support 

another Central University in the Brahm- 

putra valley. I request the hon. Minister 

to take note  of our request. 

What is the background of setting up 
of this University in Cachar? In 1972, 
there was an Assembly Resolution which 
was later, after a few months, rescinded 

by the same Assembly. The Government 
of Assam headed by Shri Hiteshwar Sai- 
kia in 1985, also took a decision to set 
up a University in Cachar. So, the de- 
mand for a University in Cachar is not 
a new one or it is not a demand that 

(has only been considered now. It is an 
old demand and the Government has act- 
ed  on this  demand now. 
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From the very beginning, the All-Ca- 

char. Karimganj' Students Association 

CACKAS) bas been demanding the setting 

up of one University in Cachar. At that 

time, my colleagues in the opposition, 

some of whom were in the All-Assam 

Students Union and some of whom were 

in the All-Assam Sangram Parishad, 

never took up this demand. They 

never demanded a Central Univer- 

sity in Assam at that point of time. 

It came up only when the All-Cachar 

Karimganj Students Association started 

demanding a Central University in Cachar. 

With this background, the people of Ca- 

char are happy that a University will now 

be located in Cachar. But to respect the 

sentiments of the people of Brahmaputra 

valley also, I request the hon. Minister 

to consider urgently the setting up of an- 

other University in the Brahmaputra val- 

ley. 

Sir, the. people of Cachar are also As- 

samese people. Assam is a multi-language 

and multi-religion State. All these peo- 

ple form the broad-based Assamese socie- 

ty. So, by bringing in some points, they 

may isolate or they may hurt the feelings 

of that region and it will not be proper 

at this level. We are all for the unity 

of this, country. We are all for the unity 

of all the communities in' Assam.' I re- 

quest' the ruling party Members from 

Assam to be a little cautious in this be- 

cause already different communities are 

demanding regional autonomy, separate 

State, etc. All these demands are com- 

ing up. I am one with Mr. Jaswant 

Singhji who, just a few minutes before, 

made a very important point. Sir, 

we should oppose the further division 

of Assam, and further division of Assam 

can only be effectively opposed if we take 

the people of Cachar, the people of Kokra- 

jhar and the people of all parts of Assam 

as one, and as one Assamese society. 

Sir, I am on a different point now. The 

universities in Assam, particularly the 

Guwahati University has been suffering 

from acute shortage of funds. The col- 

leges under the University receive grants 

from the UGC. In the backward north- 

eastern region, these Universities are the 

best platforms to train our students in 

science and  technology.  But they receive 

very meagre grants from the UGC. I re- 

quest the hon. Minister to look into this 

very actively and  give  special  considera- 

tion to that effect. 

Finally, Sir, I would request the Minis- 

ter to urgently consider and expedite the 

setting up of the I.I.T. in the Brahmaputra 

Valley. This should be expedited and thi; 

should be given proper importance. Along 

with it, the setting up of a second Uni-: 

versity in the Brahmaputra Valley should 

be announced during this session of Par-'. . 

liament itself. Sir, I have requested the 

hon. Minister about the naming of this 

University and whether he could consider 

my suggestion to name this University 

after our first Chief Minister of Assam, 

Shri Gopinath Bordoloi, who was also a 

national leader and a front-ranking free-... 

dom fighter. 

In conclusion, Sir, I support this Bill 

piloted by our hon. Minister of State, 

Shri L. P. Shahi, and demand that the 

announcement of the second Central Uni- 

versity in Assam should be made during 

this session of Parliament itself. Thank 

you, Sir. 

PROF.    (MRS.)   ASIM A      CHATTER-: 
JEE (Nominated): Thank you, Mr. 

Vice-Chairman, Sir, for giving me this 

opportunity to speak on the Assam Uni- 

versity Bill, 1989. 

Sir, at the outset, I would like to say 

that  I  welcome  the  proposal  for   estab- 

lishing the Assam University    in Cachar 

district  in  the  Barak    valley of    Assam. 

Sir, I do not like to be involved in the 

dispute that is going on amongst the hon. 

colleagues  of  Assam.  And,   I  think,  this 

dispute  is  based  on flimsy grounds.  We 

should consider the Bill from a broad as- 

pect, and from a national point of view. 

And  linguistic  and  political  issues should 

not   be   brought  in.   Sir,   Cachar  is  in   a 

remote place in the country and remains 

practically isolated from the rest of Assam 

through  hills.  Considering  the  geographi- 

cal   situation  and,     considering     that the 

people of Cachar remain    practically iso- 

lated, I welcome    the Assam   University 

Bill,   1989  and  the proposal  to establish 

the  Assam  University    in    this  part    of 

Assam. I think     not    only    the peo- 
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pie  of Cachar  will  be  benefited but the 

entire population of Assam alio will re- 

ceive  benefit from this University.    The 

University which will impart higher edu- 

cation will give  scope  to promote  inter- 

disciplinary studies and research, and de- 

velop humanities,    natural    and physical 

sciences and social sciences and fill pro- 

vide opportunities    to educate and  train 

manpower for the development of the State 

of Assam and to improve social and eco- 

nomic    conditions    and    welfare of the 

people. Not only the whole population of 

Assam will be benefited but it will  also 

jive opportunities to the students of other 

States to    study   there   because it is a 

Central  University.    This     will  promote 

mutual understanding, and this interaction 

■will  certainly  help in  bringing    national 

unity and integration    on which we are 

laying so much emphasis.  Academic at- 

mosphere hag already been developed in 

Cachar, and several industries, namely tea 

industry, paper and    pulp industry have 

flourished. Engineering    and medical col- 

leges are also there. Schools and under- 

graduate  colleges  are functioning.  There 

should be some organisation to coordinate 

these institutions and I think that in his 

prespective  the Assam  Univer- 

8.00 P.M. sity will do the best job and 

wlli  be able to coordinate  all 

these educational institutions in a perfect- 

ly and satisfactory manner. 

In this connection, I would like to say 

that the course and curricula in the uni- 

versities and colleges are usually framed 

not only to teach arts and basic sciences 

but also some courses or curricula must 

be introduced to study and to utilise the 

natural resources in the environment. For 

example, in Cachar there are dense forests 

and therefore training should be given in 

forests and course,, and curricula should 

be accordingly framed so as to cater 

local needs and to utilise forest products 

for the welfare of the people and for cre- 

ating job opportunities. Therefore, I sug- 

gest that there should be a department of 

forestry, in the university also as it is in 

other universities with similar environ- 

ment. 

Now, Sir, in Cachhar and in its neigh- 

bourhood, as I have already mentioned, 

there is a vast forest area. Therefore, I 

emphasize the forest products should be 

fully utilised to cater local needs. I under- 

stand from the hon. colleague, Mr. Saikia, 

that the Chief Minister, Assam, Shri Pra- 

fulla Kumar Mohanta suggested to set up 

a State University in Cachar. Shri Saikia 

and the Chief Minister and the people of 

Assam should be happy and they must re- 

joice. Why I say iso? Because if a State 

university is set up in Cachar, the State 

will  have  to bear    the entire    financial 

burden.   As for example, for the mainte- 

nance,   the  State  will  have  to   spend   a 

huge amount. But now the State will be 

free from all this burden. The State Uni- 

versity receives only the grant for deve- 

lopment from the Ministry through UGC 

and that is during the Plan period. It is 

quite meagre too  and if the State does 

not provide the matching grant then the 

University Grants    Commission    or    the 

Ministry does not sanction even this grant 

for development.  Therefore,  they should 

be happy considering that the entire ex- 

penditure, the expenditure for maintenance 

and  development,  will  be borne by the 

Centre, thereby giving an opportunity for 

bringing into existence a university which 

will be one of the best centres for higher 

learning Jn Assam. 

Sir, I would like to conclude by seeking 

some academic clarifications, which are 

important. Since I myself come from a 

University, the University of Calcutta, 

with which I have been associated for 

with which I have been associated for 

more than five decades, I ask these ques- 

tions. 

First of all, I would like to know what 

will be the function of the proctor fmen- 

tioned in the Bill). I do not know 

if there is any such post of proctor in a 

Central university. I know in some engi- 

neerinij colleges there are posts of proctors 

who take care of students, as to what 

should be the courses that they should 

take and how they should nroceed. If the 

student, have any difficulties, then they 

will consult the proctor. 
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Secondly, Sir, in the arts section and 

also in the science sections, the Secreta- 

ries should be appointed. We must have 

a vision and we must be able to guess 

What would happen after hundred years, 

becaus© this university may expand so 

much that we need secretaries for the arts 

section (for the humanities section) and 

for the science section. But there is no 

such provision for the posts of secretaries 

in thig Bill, as you will find on page 7, 

clause 10. 

Now regarding Pro-Vice-Chancellor 

nothing is explained, because a pro-vice- 

chancellor may execute academic work, or 

a Pro-Vice-Chancellor may be appointed 

to look after finance and business affairs. 

This is not clearly explained. This should 

be clearly spelt out. Instead of the finance 

officer, I would like to suggest that there 

should be, the post for Pro-Vice-Chancel- 

lor-finance and for business affairs and 

the finance officer and the accountant or 

Audit Officer, will be under him. 

Sir, I would like to know what is the 

function of the Planning Board (under 

clause 18). It is said that it will frame ! 

courses etc. If there is a departmental 

committee, what is the necessity for this 

Planning Board ? Then, what the Boards 

of Schools are going to do ? I do not 

understand. This will unnecessarily create 

some disturbances in the functioning of 

the University. If more committees are 

constituted, more chaos will be there, 

more troubles will be there and there will 

be much more delay in the implementa- 

tion of the programmes. I think these posts 

should be deleted. Rather I would sug- 

gest that there should be an Establish- 

ment committee in the department in order 

to consider the cases of the non-teaching 

personnel and their appointments etc. 

These are the few points on which I need 

clarification. I hope the hon. Minister will3. 

answer my questions.   Thank you. 

SHRI PAWAN KUMAR BANSAL : 

Mr Vice-Chairman, Sir, the Assam Uni- 

versity Bil! is the fulfilment of the. Jong- 

cherished desire of the people of Barak 

Valley in Assam    to have    a university 

there. This % a very welcome measure 

and should have got the full support from 

all sections of the House. 

I was somewhat pained to find an ob- 

jection being raised to the location of the 

University. If I have understood correctly 

what my friend, Mr. Nagen Saikia, from 

the other side, said, he did want -a univer- 

sity for Barak Valley as well and his only 

objection seemed to be that this Univer- 

sity should not have been there. 

DR. NAGEN SAIKIA : May I just 

clarify ? My point was not that. We do 

not object to the extension of higher edu- 

cation to the Barak Valley. Barak Valley 

is also a part of Assam. It ii a part of our 

State. Therefore, why should we object to 

it ? We do not object to it. Our objection 

is to the way in which this Bill has been- 

brought forward before the House. We ob- 

ject to this political game only. 

SHRI   PAWAN    KUMAR BANSAL : 
With due respect to my hon. friend, I d» 

not find any political game in giving this 

University to the State which was their 

long-standing demand. If I have under- 

stood the hon. Member correctly, his final 

words were that he opposes the Bill. Well, 

we do have the right to oppose what we 

wish to. But a thing as this, giving a uni- 

versity to a State, I suppose, should not be 

opposed by anybody. I can appreciate that 

they want the location to be somewhere 

else. But that again should not make one 

to go to the extent of opposing the netting 

up of a Central University there. If I have 

understood Mr. Saikia correctly, the total 

effect of what he said is—this is what I 

took it to be—that he opposes the Bill. I 

stand to be corrected on that score. But 

this is how I took it. In any case, I am 

sure, with the passage of time, they would 

feel that a very salutory decision has been 

taken by the Government of India in the 

interest of the State of Assam and the 

people of Assam. There is no doubt about 

that. This is because clause 4 of the Bill 

itself explicitly says : 

"The objects of the   University shalt 

be to disseminate   and advance   know- 
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ledge by providing instructional and 

research facilities in such branches of 

learning ag it may deem fit and by the 

example of its corporate life to make 

provisions for integrated courses in hu- 

manities, natural and physical scien- 

ces. .., 

It goes on to say : 

"to educate and train manpower 

for development of the State of Assam; 

and to pay special attention to the im- 

provement of the social and economic 

conditions and welfare of the people of 

that State their, intellectual, academic 

and cultural development." 

,. , Sir, the doors of the University, the 

portals of this temple of learning would 

.no be closed to any student from any 

.part of tbe country, much less to the 

Assamese from the Brahmaputra Valley 

region. There should be no reason of any 

fear being entertained or any reservations 

being expressed on that score. 

Sir, because of the instructions from 

you, before you called upon me to speak, 

to confine my submissions to a few points 

only. I would straightway like to say 

that while I welcome the decision to set 

up this University, I want to take this op- 

portunity to urge upon the Government 

to ensure that this University is helped in 

all possible manner, in all possible ways 

to come up as a model university. It 

should be a university which meets 

the     demands of    the     time, it 
should be a university for the 

future, but at the same time it must 

also be conscious of our glorious heritage 

and concentrate on providing the neces- 

sary cultural input to its various courses 

that are designed. The courses should 

also take note of the fact that it will be 

imperative for this university to remove 

any distortion whatever that may be ex- 

isting in the history so that an effort is 

made to harmonise between the local 

aspirations and the national necessities, the 

national imperatives of strengthening the 

unity and integrity of our country. In that 

direction steps should also be made to pro- 

mote Indology. 

I find in this Bill that emphasis is laid 

on encouraging the autonomous colleges. 

I do not find fault with that as such, but 

keeping in view the reservations expressed 

by the teaching community in Delhi, I 

would like to sound a word of caution in 

this respect that while freedom in the 

academic and even in the administrative 

field as such is welcome, it should be 

ensured that the service conditions for the 

teaching and non-teaching staff should not 

vary from one college to another and no 

absolute power in that regard should vest 

in the management. To serve the purpose 

which we want the education to serve, 

namely, to be a potent instrument in the 

overall development of the society, it 

would be quite natural to expect that a 

sufficient amount of autonomy is granted 

I to the institutions, particularly to those 

! engaged in higher education. But we must 

be quite cautious in going ahead with the 

scheme like that. I do not know whether 

the guidelines which the Ministry had as- 

sured were under preparation whether 

those have been prepared or not but all 

thought should go in this matter aS' to 

what are the areas where autonomy can 

be granted and should be granted and 

what are the parameters which should be 

fixed for that purpose. 

There are one or two aspects which I 

want to refer to very briefly from the pro- 

visions of this Bill. One refers to the mode 

of setting up of the various authorities. 

From clause 26 of the Bill I find that the 

Satutes would inter alia, provide for the 

election and continuance in office of the 

members of the various authorities and 

bodies. I must admit that I have gone 

through the provisions of the Bill very 

hurriedly, but I haven't come across the 

provisions where elections are provided 

for otherwise. The Schedule to the Bill 

lays down the first Statutes which would 

be in force till hew Statutes are promul- 

gate.! in accordance with the provisions of 

the law laid down in this Bill. But I do 

not find whether after three years or any 

period that may be prescribed by the Vi- 

sitor or by the Executive Council, .etc., 

elections would be held and how those 

elections would be held. What really imrt 
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me is that even in the case of the Stu- 

dents- Council I find no provision for elec- 

tions. Sir, at a time when we have given 

the right to vote to 18-year-olds, even in 

other matters relating to elections to 

Assemblies and Parliament, I find no rea: 

son why representative Student Councils 

through election should not be constituted 

in the University and in the colleges 

affiliated to the University, That would be 

my (submission in the case of the constitu- 

tion of the various other bodies, like the 

Executive Council, etc. 

Sir, I welcome wholeheartedly the spirit 

behind the setting up of this Central 

University in Assam, but I again find my- 

self in some difficulty when I find that, 

■procedural wrangles and red-tape may 

sometimes thwart the functioning of the 

University. I find that the President of 

lndia would be the Visitor and the Gover- 

nor would be the Chief Rector. Then there 

will be the Chancellor, the Vice-Chancel- 

"or, the Pro-Vice-Chancellor and so on.. . 

(Interruptions) I feel that when we are 

determined to rid our educational system 

of all those constraints which work as an 

impediment in the process of disseminating 

knowledge and. in giving the necessary 

freedom to the various educational insti- 

tutions if we were to set up a herarchy 

of aH such authorities, it may rather, to 

some extent, prove counter productive. 

On he one side you set up a committee 

to isuggest a panel of names for the selec- 

tion of a person to the post of Vice- 

Chancellor and, on the other, you say that 

the visitor's nominee will be there and 

there will be two people nominated by 

the Executive Council. Then how do 

you immunize the selection process from 

the influence of the bodies which form a 

panel like that ? My submission to the 

honourable Minister would be that these 

provisions should be given a second look 

at the appropriate time after the Univer- 

sity has taken shape and (started function- 

ing. 

THE VICE-CHAIRMAN (SHRI JA- 

DESH DESAI) : That is all right now; 

enough. 

SHRI PAWAN KUMAR. BANSAL . 

With these words, I wholeheartedly sup- 

port this move to set up the University. 

1 must also take this opportunity to appre- 

ciate the role of the Government in set- 

tjag up an IIT in Assam. I learn thai 

active steps are being taken in that direc- 

tion and that that premier institution of 

engineering and technology, which would 

be the sixth in the country, is being set up 

in Assam to cater to the needs of the 

people of all the North-Eastern States and 

it is being set up in the home district of 

the present Chief Minister of Assam. I 

am sure they would all cooperate with 

the Centra] Government, when the Cen- 

tral Government is rising to the occasion 

to remove all sorts of imbalances that 

exist in our country and is doing its best 

for the promotion of the cause of educa- 

tion in Assam State. 

Thank you, Sir. 

SHRIMATi BIJOYA CHAKRAVAR- 

TY- I must congratulate the hon. Mini- 

ster for introducing the Bill But I 

must reserve my right to speak about 

something which is not helpful for the 

people of Assam in general. Sir, I 

frankly admit that this is the most un- 

fortunate moment in my parliamentary 

life It is because I cannot wholehear- 

tedly support the Bill which is going to 

give a higher educational centre in the 

State of Assam. It is because we are 

offering    certain  amendments. Unless 
those amendments are accepted and th© 

Bill is modifield accordingly, it will be 

difficult for us to give full support. The 

people of Assam are demanding a uni- 

versity. But the opportunistic twist in 

the Bill is dampening the spirit of the 

majority people of Assam. 

The proposed Bill for the Central Uni- 
versity in Cachar carries conviction to 

the fact that the Central Government's 
educational policies are primarily for 
narrow political dividends. The Govern- 
ment can easily secrifice greater educa- 
tional interest and components of na- 
tional ethos if the ruling party happens 

to be politically a gainer. The Central 
University in Cachar smacks of retaliation 
and  vengeance of the Central    Govern- 
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ment against Assam for ousting the party 

in power from the State. The proposed 

University is going to be a nox-vemica 

for Assam instead of being a standard 

bearer of knowledge and learning, culture 

and refinement. An institution set up 

with bad blood and ulterior motive, is 

bound to be a nursery of evils# 

Sir, most of the Members on the Trea- 

sury Benches are advocating the case of 

the Barak valley. Barak valley is 

part of Assam. It is not outside Assam. 

(Interruptions) But you do not know that 

the Barak valley is in Assam. 

THE VICE-CHAIRMAN (SHRI JA- 

GESH DESAI): She is supporting, but 

she is. not supporting wholeheartedly. 

That is the only difference. 

SHRIMATI BIJOYA CHAKRAVAR- 

TY: Unfortunately, you do not know that 

Cachar is not Assam, but Cachar is in 

Assam. I do not know what magic is 

this, why all people on this side are stand- 

ing and supporting the Barak valley, not 

Assam, why they are not trying to pro- 

mote the case of Assam in general and 

why they are concentrating on a small 

district There are 18 districts in Assam, 

and Cachar is a very small district. In 

that small district there are already higher 

educational centres like the Regional En- 

gineering College, the medical college and 

plenty of industrial centres like paper 

mill and many other things. We never 

object to £t—why should we —We wel- 

come it. If the Central Government pours 

like anything, we never object to it. 

But our objection is this, there should be 

no imbalance in different parts of Assam. 

I displayed a map the other day in this 

House, showing that the entire northern 

part of Assam is blank. Why has not 

a single Member from the Treasury Ben- 

ches said this? Even hon. Member, Mr. 

Basumatari who claims to be the father 

of Assam, failed to assert this. The 

northern district of Assam is completely 

vacant. Please set up one thing there. 

He hag a claim in history. He claims 

to be a father, figure Why is this father 

figure not doing anything for these last 

forty years of independence? 

I am concerned about the whole of 

Assam, not any part, The Members on 

the Treasury Benches are speaking for 

Cachar, they are speaking for Silcher, 

they are speaking for the Barak valley, 

but not for the Lakhimpur district which 

is flooded all the time, not for the Dar- 

rang district, not for Barpeta, not for 

Nalbari, not for Goalpara, not for 

Kokrajhar or other forest districts. Why 

only for Cachar? What is the magic 

there? Is it not politics? Why are 

you people playing politics in this way 

with the poor State of Assam? 

Assam is a land with rich cultural he- 

ritage. There is no dowry death. There 

is no communal killing. Seventy to 

eighty per cent of the people'coming from 

outside are managing the postal service, 

the telegraph service, the railways, the 

Central Schools. The hon. Minister 

knows it. 

SHRI KAMALENDU BHATIA 
CHARJEE; That was in the past, not 
now. 

SHRIMATI 3UOYA CHAKRAVAR- 

TY: i will tell you about the past. I 

am coming to it. 

THE VICE-CHAIRMAN (SHRl JA- 
GESH DESAI); She did not interrupt 
you.     Please, let her speak 

SHRIMATI  BIJOYA     CHAKRAVAR. 
TY:   Hear me.      j know your    ulterior 
motive_ 

THE VICE-CHAIRMAN (SHRI JA- 
GESH DESAI)- You don't listen to him. 

SHRIMATI BIJOYA CHAKRAVAR- 

TY: This university for Cachar was 

proposed to be set up in 1972 by the 

Minister who belonged to the Congress 

party. But these people kept sleeping 

for 17 long years The moment the 

present Government came into power in 

Assam, these people are raising their 

ugly heads saying why we did not set up 

a State university in Assam. If you 

could sleep for 17 long years, why can't 

you sleep for another one or two years,? 

SHRl     KAMALENDU BHATTA- 
CHARJEE;   If  we  wake up,  what      
the objection? 
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SHRIMATi  BIJOYA     CHAKRAVAR- 

TY:    I have no objection, but what I am 

saying is that you have your ulterior mo- 

tives. If the Congress people sleep,    you 

can     also    sleep.    Anyway.     (Interrup- 

tions).  But  I will not allow you to col- 

lude with these people and say Assam is 

a  parochial   State.   But  what  I  object to 

is   that   the   Prime   Minister  himself  had 

said that the campus of the NEHU   will 

be set up at Cachar and another univer- 

sity will be set up in Assam.    It is imp- 

lied.   The     hon.      Prime   Minister      of 

India, Mr. Gandhi had said this, although 

he never  spelt  that the  Central Univer- 

sity will be set up in the northern part of 

Assam.       I   don't   know   what     political 

colour has blurred his vision and    mind, 

but this is the result       It is known   to 

all.   So,  I  don't  want to spell  out  any 

name, who is behind this  and who      is 

doing this and why he is doing this. But 

I may say one thing that this will not bring 

in any positive gain for all the people of 

Assam   unless   some   practical   provisions, 

are included  in the Bill.   (Interruptions). 

THE VICE-CHAIRMAN (SHRI JA- 

GESH  DESAI):   Don't  provoke  her. 

SHRIMATI BIJOYA CHAKRAVAR- 

TY; I would like to mention one more 

thing on Centre-State relations. The 

Sarkaria Commission had said so many 

things clearly stressing that there should 

be good relations between the Centre 

and the States. We are careful in 

maintaining the federal structure of the 

country but the Centre is not. My Chief 

Minister, Mr. Mohanta wrote a letter to 

th.; Prime Minister on 25th February, 

1989 in which he had said: 

"I have now learnt to my utter sur- 

prise that, in a written reply to  the 

question No. 47 of 22.2.1989 in the 

Rajya Sabha, the hon. Minister of 

State for Education has informed that 

the Central Government would set up 

 the proposed Central University at 

Cachar district of Barak Valley." 

Then my Chief Minister stated the 

reason why he had rejected that location 

for setting up the University there The 

Teasons he gave are: 

"First, a fair number of higher edu- 

cational institutions and industries like 

Medical College, Engineering College, 

paper mills etc. had already been set 

up in the Barak Valley. Secondly, the 

Government of Assam was contemplat- 

ing to set up a State University in 

Cachar. Thirdly, in contrast with Ba- 

rak Valley, the north bank of the Brah- 

maputra, which comprises of ten dist- 

ricts, and is inhabited by numerous 

tribes and communities does not have 

any higher educational institution or 

industry worth the name. Lastly, 

cutting across all party affiliations, the 

members of Parliament from Assam 

and Arunachal Pradesh have pleaded 

strongly with the Central Government 

to establish the University at Tezpur ." 

I know some of the Members belong- 

ing to that side also support it, but      in 

spite of that even the Chief Minister's re- 

quest has been ignored  and he has    not 

been consulted. This is how democracy is 

running   in   this   country.       So,   I   would 

request   the   hon. Minister   to   accept the 

amendment that we have  offered to  give 

a good  higher education,  to the northern 

belt, which has been completely deprived 

of  educational   facilities.     Moreover,      I 

have some objection to the administrative 

structure visualised in Bill.     Here     more 

powers have been given to the  Chancel- 

lor   and   the  Vice-Chancellor.       I     hope 

the  Minister   will  look      into      it   With 

these  protests  I  conclude. 

SHRT CHITTA BASU: Mr. Vice- 

Chairman, Sir, I welcome the decision of 

the Government to have Assam Univer- 

sity. As far as I know this is the fourth 

university in Assam. So far as the deci- 

sion of having a university in Assam is 

concerned, 1 whole-heartedly welcome it. 

As a matter of fact ,there is need of more 

universities in our country including As- 

sam. I have got one significant figure 

to say that in India as of today 4.5 per 

cent of the student population belonging 

to th= age groun of 18—25 have got the 

scope of university education whereas in 

advanced countries more than 15 per cent 

of the student population in the age croup 

of IS—25 hav? got the opportunity of 

university education. Therefore, if the 

Government have taken the position that 
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there is no possibility there is no scope 

or there is no need of further expansion 

of universities in order to provide scope 

for the student population of our country 

for higher education, I think-the Govern- 

ment is wrong. In this connection I take 

the opportunity of criticising the Govern- 

ment's new education policy whose object 

is to restrict the higher education. 

THE VICE-CHAIRMAN (SHRI JA- 

GESH DESAI): There is not much time 

to expand. 

SHRI CHITTA BASU: All right. 

Therefore, Sir, the Government's policy 

is not to expand education but to contract 

.or shrink the education. In this situation 

when the Government have decided to set 

up a university in Assam, I think, it is 

it welcome step and I welcome it. So 

far as location of the university is con- 

cerned, it is not very important. As a 

matter of fact, Assam should remain in- 

divisible. Assam should be a multi-lin- 

gua!, multi-ethnic, multi-cultural State. 

There is no Way out. Whatever my friends 

from other side might say, Assam can 

survive and Assam will survive, if Assam 

is recognised as a multilingual State, as 

a multi-ethnic State as a multi-cultural 

State. Therefore, I want that universities 

in Assam should he one of the centres to 

cultivate that feeling and promoting that 

idea of indivisible Assam with multi-lin- 

gual, multi-cultural and multi-ethnic spi- 

rit. I am quite grateful, Sir, any univer- 

sity should have as its objective to create 

conditions for higher objectives of life 

and greater qualities of life. The objec- 

tive of a university should also be to 

open up new horizon in the quest of 

knowledge. Therefore, none of these ob- 

jectives is related to a location whether 

it be Silchar or Tezpur. We want better 

qualiites of life. We want new horizon 

for knowledge. We want new cultural 

and better objective of life and these ob- 

jectives are not at all related to allocation 

'X' or 'Y' T am glad that many of our 

colleague! have appreciated my point of 

view. 

      Since I have not got much time I will    

not go into the details of the Bill but I 
have  got  some note  of  criticism,  severe 

criticism  also.    That severe  criticism  is 

look at this bulky body of the Bill. There 

is no elected  element  anywhere.    There 

is no election.    There is no university au- 

tonomy.        Therefore,  university     cannot 

attain the objective, as I have mentioned, 

if it is denied the academic    autonomy, 

academic freedom which is very very imp- 

ortant.    Sir, much of my job has been 

i    done by my predecessor, Dr. R. K. Pod- 

!    dar, who is a former Vice-Chancellor of 

the Calcutta University of which I am a. 

student and I am proud of it.   Sir     the 

democratization of the  university    admi- 

nistration is an important factor for ful- 

filling the     objectives of the    university, 

Here, there is no element    of    election. 

Everything depends upon the whims of the 

bureaucrats in the department of   Human 

Resource Development and this is a criti- 

cism on my part and I think that this also 

reflects the attitude of    the Government 

Now, they are not only going to expand, 

the scope for university education but they 

are       also      taking  awry     the     already 

very  limited  autonomy  in  the  university 

and Vidya Sagar university is an instance 

for that.     Some  autonomy is there.    My 

greatest    objection  to    the    Government 

i     poicy is, whatever little autonomy is still 

,     left, that is also being taken away and the 

j     example is that of Vidya Sagar University. 

j     I hope  the Government would  take note 

of this  criticism of    the trend    towards 

automatization   and   not   to   accept      the 

trend towards    democratization which    is 

the   global  trend  today. 
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DR. NAGEN SAIKIA: At that time, 

in Assam, the Congress was the ruling 

party. 

SHRI L. P. SHAHI: Whether it was 

the ruling party or the Congress party or 

a non-Congress party, I am talking of 

the Government of Assam. The Govern- 

ment of Assam is continuous. It is not a 

question of which party rules where. If 

essential thing concerning the people are 

going to change with the party ruling, 

then we cannot run the democracy. So. 

(Sir,  this  has  come  to  this  side. 
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DR. NAGEN SAIKIA: Excuse me. 

The Assam Government. .{Interruptions). 

The Minister should not misinterpret the 

■whole thing. 

THE VICE-CHAIRMAN (SHRl JA- 
GESH DESAI). He has to answer you. 
He has to narrate in what circumstances 
it was said.   (Interruptions) . 

 

 

[Shri  L.  P   Shahil] 

 

SHRIMATI BIJOYA CHAKRAVAR- 

TY: It is in the Assam Accord. It is 

not a new proposal at all. 

THE VICE-CHAIRMAN (SHRI JA- 

GESH DESAI):    It is a good step. 
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SHRI CHITTA BASU: Mr. Minister, 

is it the policy of the Government to see 

under the statute of any Central Univer- 

sity there will be no elected elements? 

THE VICE-CHAIRMAN (SHRI JA- 

GESH  DESAI):  Yes; this  point he has 
not answered. Yes, Mr.'Saikia. 

DR.-NAGEN SAIKIA: .Sir I heard 
the. honourable. Ministers reply He quot- 
ed some couplet to make his speech at- 
tractive .... 

THE VICE-CHAIRMAN (SHRI JA- 
GESH DESAI): No, please. I permit- 
ted you to put questions only. You ask 
something;  
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DR. NAGEN SAIKIA: ..and to con- 

ceal the ulterior political motives behind 

the Bill.. (Interruptions) .. 

THE VICE-CHAIRMAN (SHRI JA- 

GESH DESAI): No, please. I gave you 

the opportunity to seek clarifications. No 

remarks, please. .  

DR. NAGEN SAIKIA: I want to seek 

only one clarification. I would like to 

know whether the Government of India 

consulted the Government of Assam be- 

fore it decided to set up the University 

in Silchar. This is a very pertinent ques- 

tion. I want to know whether the Union 

Ministry of Human Resource Develop- 

ment consulted th; Government of Assam 

before it decided to set up the University 

at Silchar. 

SHRI BHUBANESHWAR KALITA: 

Sir, I wanted to have a clarification from 

the honourable Minister. In the course 

of my speech I mentioned about the set- 

ting up of a second Central University 

in Assam. I would like to know whether 

the honourable Minister is going to an- 

nounce it during the current Session of 

Parliament or sometime later. 

DR. NAGEN SAIKIA: Sir, only one 

point I would like to make. Only an illi- 

terate man can think that an ITT can be a 

substitute for a University 

THE VICE-CHAIRMAN (SHRI JA- 

GESH DESAI): This is a debate and lie 

has made his point That is all Now, I 

shall put the motion of Shri Satya Prakash 

Malaviya for reference of the Bill to a 

Select Committee to vote. 

The  question is: 

"That the Bill to establish and incor- 

porate a teaching and affiliating Uni- 

versity in the State of Assam and to 

provide for matters connected there- 

with or incidental thereto, be referred 
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to a .Select Committee of the Rajya 

Sabha consisting of the following mem- 

bers, namely:— 

1. Shri Mohd.  Khaleelur Rahman 

2. Shri Chaturanan Mishra 

3. Shri  V.   Gopalsami 

4. Shri  Ish Dutt Yadav 

5. Shri M. A. Baby 

6 Prof. C. Lakshmanna 

7. Shri Kailash Pati Mishra 

8. Shrimati   Renuka  Chowdhury 

9. Shri Moturu Hanumantha Rao 

10. Shri B. Satyanarayan Reddy 

11. Shri Shamim Hashmi 

12 Shri Ram Awadhesh  Singh 

13. Shri Satya Prakash Malaviya 

With instructions to report on the   first 

day of next Session." 

The  motion was  negatived 

THE VICE-CHAIRMAN (SHRI JA- 

GESH DESAI): I shall now put the mo- 

tion moved by the Minister to vote. 

The question is: 

"That the Bill to establish and incor- 

porate a teaching and affiliating Univer- 

sity in the State of Assam and to pro- 

vide for matters connected therewih or 

incidental thereto, be taken into consi- 

deration." 

The  motion  was  adopted. 

THE VICE-CHAIRMAN (SHRI JA- 

GESH DESAI): Now, we shall take up 

clause-by-clause consideration of the Bill. 

Clause 2 was added to the Bill Clause 3 

(The University) 

DR. NAGEN SAIKIA (Assam): Sir, 
I beg to move: 

(1) "That at page 2, line 48 for the 
the word "Silchar" the word Tezpur" be 
substituted." 

SHRI SATYA PRAKASH MALAVI- 
YA (Uttar Pradesh): Sir, I beg to 
move: 

(4) "That at page 2, for lines 47 to 

49 the following be substituted, name- 

ly:- 

'The headquarters of the Univer- 

sity shall be at such place as may 

be decided with the consent of the 

State Government and it may also 

establish campuses at such other pla- 

ces within its jurisdiction as it may 

deem fit ,in consultation with the 

State   Government." 

The questions were put and the motions 

were negatived. 

THE VICE-CHAIRMAN   (SHRI    JA- 

GESH  DESAI):   The  question is: 

"That clause 3 stand part of the 

Bill." 

The motion was adopted 

Clause 3 was added to the BUI. 

Clauses 4 and 5  were added to the Bill. 
Clause 6 (Jurisdiction) 

(2)  DR. NAGEN SAIKIA: Sir, I beg 

to move: 

"That at page 5, lines 13-14 for the 

words Cachar, Karimganj, North Ca- 

char Hills and Karbi Anglong the 

words Lakhimpur, Sonitpur, Darreng, 

Borpeta, Kokrajha and the State of 

Arunachal Pradesh be  substituted. 

The question was put and the motion was 

negatived 

THE VICE-CHAIRMAN  (SHRI    JA- 

GESH DESAI):   The question is: 

"That clause 6 stand part of the 
Bill." 

The motion was adopted 

Clause 6 was added to the Bill. 

Clause 7  (University open (fo all classe 
es, castes and creeds. 

SHRI SATYA PRAKASH    MALAVI- 
YA:    Sir,  I  beg to move: 

"That at page 5, line 29, after the 

words Scheduled Tribes the words and 

the  Backward   Classes   be   added.



 

SHRI L. P. SHAHI: This is the pat- 

tern on which we are working on all- 

India basis. If we make some amend- 

ment here, it would complicate the issue. 

THE VICE-CHAIRMAN (SHRI JA- 

GESH DESAI):  The question is: 

That at page 5, line 29, after the 

words "Scheduled' Tribes" the words 

"and the Backward Classes" be added. 

The   motion   was  negatived. 

THE VICE-CHIARMAN (SHRI JA- 

GESH DESAI):    The question is: 

"That clause 7 stand part of the Bill." 

The motion was adopted. 

Clause 7 was added to the Bill. 

Clauses S  to 45  were added to the Bill. 

was  negatived. 

(3) DR. NAGEN SAIKIA (Assam): 

Sir, I beg to move: 

"That at page 22, for lines 17 to 33, 
the following be substituted, namely:— 

'8. (1) In the case of Departments 

which have more than one Professor or 

Reader, the Head of the Department 

shall be appointed by rotation on the 

three years by the Executive Council on 

three years by the Execuive Council on 

the recommendation of the Vice Chan- 

cellor from among the Professors or 

Readers.. 

(2) In the case of Departments 

where there is only one Professor or 

Reader, the Executive Council shall 

have the option to appoint, on the re- 

commendation of the Vice-Chancellor, 

either the Professor or a Reader as the 

Head of the Department for a period 

of three years: 

Provided that it shall be open to a 

Professor or Reader to decline the 

offer of appointment as the Head of 

the  Department. 

(3) A Head of a Department may 

resign his office at any time during his 

tenure office and the Vice-Chancellor 

shall appoint the next Senior as the 

head of the Department. 

Provided that it shall be open to the 

Vice-Chancellor to appoint anyone eli- 

gible for the post of Head of the De- 

partment from the Department to act 

as the Head of the Department on his 

behalf till regular appointment is made 

to the post. 

(4) A Head of a Department shall 
perform such duties as may be pres- 

cribed by the Ordinances'. 

The question was put and the motion 
was negatived. 

THE  VICE-CHAIRMAN   (SHRI    JA- 
GESH DESAI):  The question is: 

"That the Schedule stand part of the 
Bill." 

The  motion  was  adopted. 

The Schedule was added to the Bill. 

Clause  1,  the Enacting Formula and the 

Title were added to the Bill. 

SHRI L. P. SHAHI:  Sir,  I move: 

"That the Bill he passed.'' 

The question was proposed. 
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SHRI SATYA PRAKASH    MALAVI- 

YA: The question was proposed. 
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Activities Bill. 1989 

 
THE VICE-CHAIRMAN (SHRI JA- 

GESH DESAI) :  The question is : 

"That the Bill be passed." 

The   motion   was   adopted. 

I. TERRORIST AND DISRUPTIVE AC-
TIVITIES (PREVENTION) AMEND- MEND  
BILL,   1989 

II. CHANDIGARH DISTURBED AREAS 

(AMENDMENT)  BILL,   1989 

THE MINISTER OF STATE IN THE 

MINISTRY OF PERSONNEL, PUBLIC 

GRIEVANCES AND PENSIONS AND 

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 

P. CHIDAMBARAM) : Sir, I beg to 

move : 

'That the Bill to amend the Terrorist 

and Disruptive Activities (Prevention) 

Act, 1987, as passed by the Lok Sabha, 

be   taken   into   consideration." 

[4.00 P.M.] 

I also beg   to move: 

"That the Bill to amend the Chandi-     j 

garh    Disturbed    Areas    Act,  1983,  as 

passed by the Lok Sabha, be taken into 

consideration." 

As the hon. Member-S are aware, the 

Terrorist and Disruptive Activities (Pre- 

vention) Act, 1985, was enacted by Parlia- 

-ment to meet a grave situation in May, 

1985. Tt became necessary to enact a 

comprehensive and deterrent piece of legis- 

lation in 1987 and the Terrorist and Dis- 

ruptive Activities (Prevention) Act was en- 

acted by Parliament. The said Act was 

enacted .in September, 1987 fo replace the 

Terrorist and Disruptive Activities (Preven- 

tion) Ordinance, 1987, with effect from 

24th May 1987. The said Act was enac- 

ted to have a life of two years up to 23rd 

May, 

In view of the recommendations of the 

State Governments and the Union Terri- 

tories for further extension of the Act and 

in view of the fact that terrorist violence 

still continues unabated, it has now been 

decided to amend section 1(4) of this 

Act so that the life of the Act is extended 

for a further period of 2 years with effect 

from 24th May, 1989. The Lok Sabha 

has passed the Bill on 10th May, 1989. 

As regards the Chandigarh Disturbed 

Areas (Amendment) Bill, the Amendment 

which is proposed is a minor amendment 

by which the words "the Administrator" 

occurring in section 6 of the parent Act 

will be substituted by the words "the 

Central Government. Section 6 deals with 

sanction for prosecution and other legal 

proceedings against members belonging 

to the Armed Forces. The Bill provides 

that the Central Government shall be the 

sanctioning authority. Since in section 6 

of the Act, as it now stands, the sanction- 

ing authoriiy is the Administrator and 

it is felt that the sanctioning power 

should be with the Central Government, 

it is proposed to bring this Amendment 

to section 6 of the Act. 

Sir, I request the hon. House to take into 

consideration these two Bills. Sir, I com- 

mend the Bills to the hon. House. 

THE VICE-CHAIRMAN (SHRI JA- 

GESH DESAI) : There is an amendment 

by Shri Satya Prakash Malaviya. 

SHRI SATYA PRAKASH MALA- 

VIYA (Uttar Pradesh) : Sir, I move ; 

"That the Bill to amend the Terrorist 

and Disruptive Activities (Prevention) 

Act, 1987, be referred to a Select Com- 

mittee of the Rajya Sabha consisting of 

the  following members,  namely :— 

1. Shri Mohd. Khaleelur Rahman 

2. Shri Chaturanan Mishra 

3. Shri V. Gopalsamy 

4. Shri Ish Dutt Yadav 

5. Shri M.  A.  Baby     • 

6. Prof.  C.  Lakshmanna 

7. Shri Kailash Pati Mishra 

8. Shrimati Renuka Chowdhury 

9. Shri Moturu Hanumantha Rao 


